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INTRODUCTION 

I Ramesh Kashyap Chaurperson of the Commutte¢ on the Welfare of Scheduled 

Castes Scheduled Tnibes and Backward Classes having been authonsed by the Commuttee 

10 (015 behalf present this report on the reservation/representation of Scheduled Castes 

Scheduled Tribes and Backward Classes 1n the Irrigation Department Excise & Taxation 

Department Industries Department Haryana Financial Corperation and Haryana Tourism 

Corporation and फिट action taken by the Government on the recommendations/observations 

contained 1n the Twenty Third Report of the Commuttee 00 the Welfare of Scheduled 

Castes and Scheduled Tribes 

The report 1s based on the replies funushed by the departments/autonomous bodies 

explanations and clanfications received during deliberations and further obsen ations/ 

recommendations made by the Commuttee पा this behalf 

The Commuttee examined the Admimnistrative Secretaries of various Departments 

referred to 1n the report - 

A anef record of the proceedings of each meeting has been kept separately in the 

Haryana Vidhan Sabha Secretarnnt 

The Committee wish to express their thanks to the Admunistrative Secretanes of 

various Departments referred to mn the report and therr representatives who appeired 

before the Commuttee for oral examinaton 1n regard to the reservation/representation of 

Scheduled Castes Scheduled Tribes and Backward Classes 1n the respective departments/ 

autonomous bodies 

The Commuttee are also thankfil for the 1 hole hearted and nnstinted co operation 

extended by the Secretary/Deputy Secretary आते s staff 

CHANDIGARH 
Ramesh Kashyap 

Dated the 28th January 1999 CHAIRPERSON 

(111)
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REPORT 

The Comnuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward 

Classes for the year 1998 99 was constituted as a result of the motion passed by the 

Haryana Vidhan Sabha in its sitting held on 20th January 1998 authorising the Hon ble 

Speaker to nominate the Members of फिट Commuttee and also appoint फिट Chairman of the 

said Comuuttee 

Shr Ramesh Kashyap a Member of the Commuttee was appointed Chaurman एव the 

Commuittee by the Hon ble Speaker on 6th May 1998 

The Comunttee held 43 नाप एड till the date ए फिट finalisation of the Report 

The first meeting of the Commuttee held on 2151. May 1998 was addressed by the 

Secretary Harvana Vidhan Sabha or behalr of the Hon'ble Spcaker and explained the 

scope and functions of the Commuttee in deta.l The Chairman whiie thanking the Hon ble 

Members the Secretarv Haryana Vidhan Sabha and other Officers/officials who were 

present in the first meeting expressed desire to complete the pending work of the vrevious 

Comnuttee as also 1ssured that the Commuttee which has been constituted to look ifter 

the welfare of the Scheduled Castes Scheduled Tribes and Backward Classes will work for 

mproving the lot of down trodden sections of the society पा accordance with various 

Rules/Regulations/Instructions 1ssued by the Government from tume (0 tume 85 also fpy 

their implementation 50 far 1s the welfare of Scheduled Castes Scheduled Tribes and 4 

Backward Classes 15 concerned 

The Comumttee 1n 5 second meeting held on 27th May 1998 selected the following 
Departinents/utonomous bodies for exanunation during the year 1998 99 — 

1 Imgition Departinent 

2 Excise & Taxation Department 

3 Industries Department 

4 Haryana Financial Corporation 

5 Haryana Tounsm Corporation 

IRRIGATION DEPARTMENT 

The Haryana Vidhan Sabha Secretarit asked the Financial Commussioner & 
Secretary to Govt Haryana Irrigation & Power Department vide letter dated 3rd June 
1998 for supplying a statcment showing फिट reservation/representation of Scheduled 
Castes Scheduled Tribes and Backward Classes i the Irrigation Department from फिट 

year 1995 96 to 1997 98 as1t stood on 315. March 1998 witlun a period of fortnight in the
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prescribed proform1 Remunders were 1ssued to the Govt for supplying the required 

information but the Commuttee 15 constrained to point out that the Government badly 
failed 1n that the Government did not supply the required information till the framing of 
tlus Report whitch was 1sked to be supplied within a fortmght 

EXCISE & TAXATION DEPARTMENT 

The Financial Commissioner & Secretary 10 Govt Haryana Excise & Taxation 

Department was asked by the Haryana Vidhan Sabha Secretariat vide letter dated उप 

June 1998 for supplying a statement showing the reservation/representahion of Sched 
uled Castes Scheduled Tribes and Backward Classes in the Excise & Tasation Department 

from फिट year 1995 96 (0 1997 98 851 stood on 31st March 1998 wathin 8 fortnight पा the 
prescribed proforma The remunders were 1ssued by the Haryana Vidhan Sabha Secretanat 
as the required information was not supplied by the Government The Financial 
Commnussioner & Secretary to Government Haryana Excise & Taxation Department however 

supplied the required information vide letter dated 4th December 1998 The Commuttee 

because of shortage of time at 15 disposal neither could scrutimise the matenal nor could 
orally examine the representatives of फिट Government 

The Committee took a sertous view of फिट inordinate delav for supplying the 

requircd information which was asked to be supphed within a fortmght. 

INDUSTRIES DEPARTMENT 

The Haryana Vidhan Sabha Secretanat vide letter dated उप June 1998 asked the 

Commusstoner & Secretary to Govt Haryana Industries Department for supplying १ 

statement showing the reservation/representation of Scheduled Castes Scheduled Tribes 

and Backward Classes 1n the Industries Department from the year 1995 9010 1997 98 as1t 

otood 0 31st March 1998 wrtlun a fortught 1n tne nreseribed oroforma  After 1ssuing 
reminders the Government supplied फिट required information on उप December 1998 with 

the result that the Commuittee because of paucity एव time could not scrutinise the materinl 

sent by the Govt and nor could examine the Administrative Secretary of the Department 

The Comnuttee was sorry to note फिट inditferent athitude of the Department as the 

Department took about 6 months to supply the information which was 1sked for within a 

fortmght. 

HARYANA FINANCIAL CORPORATION 

The Haryana Vidhan Sabha Secretant asked the Comnussioner & Secretary to 

Govt Harvana Industries Department vide letter dated 3rd June 1998 for supplying 2 
statement showing the reservation/representation of Scheduled Castes Scheduled Tribes 
and Backward Classes पा the Haryana Financial Corporation from the year 1995-96 to 1997 

98 85 1t stood on 31st March 1998 within a fortmight in the prescribed proforma Reminders 
were 1ssued to the Government for supplying the required information with the result that 

the information was directly recetved from the Haryin1 Financial Corporation vide letter 

dated 28th December 1998 
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The Commuttee was depressed to observe that the Government did not take anv 

action m expediting फिट required mformation and the mformation which was supphed 

directly by the concerned Corporation, neither could फट scrutimsed by the Commuittee 

nor the Adomnistrative Secretary of the Department could be orally examined because of 

shortage of ume at the disposal of tne Commrttee 

HARYANA TOURISM CORPORATION 

The Haryana Vidhan Sabha Secretariat vide letter dated 3rd June 1998 asked the 

Financial Commussioner & Secretary to Govt, Haryana, Tourism Department for supply ing 

a statement showing the reservation/representation of Scheduled Castes Scheduled Tribes 

and Backward Classes 1n the Haryana Tourism Corporation Ltd from the year 1995 96 to 

1997 98 85 it stood on 31st March 1998 within a fortnught ता the prescribed proformn 

Remunders were 1ssued by the Haryana Vidhan Sabha Secretariat बड़ the required nforma 

tion was not supplied by the Government However wnstead of the Governinent, the Haryana 

Tounsm Corporation directly supplied the required mformation vide letter dated 30th 

December 1998 

The Commuttee was sorry to observe the casual approach of the Government fo 

not supplying the required information within the stipulated period especially when the 

information was directly supplied by the Corporation 

STUDY TOUR 

The Commuttee held 1ts meetings at Shunla (H P) on the 4th & 5th June 1998 at 

New Delhi on 24th & 25th June 1998 at Kulu and Manali (H P) on 9th & 10th September 

1998 at New Delhi on 30th & 315 December 1998 

GENERALRECOMMENDATION 

Dunng the year 1998 99 the Commuttee observed dhat neithe: the Government nor 

1ts Departments/autonomous bodies sent the information required by the Commuttee inspite 

of reminders 1ssued by the Haryana Vidhan Sabha Secretaniat in tume with the result that 

the work of the Conumttes was paralysed and the Comnuttee could not perform the assigned 

job The Commuttee observed that the Cluef Secretary to Government Haryana have 

already 1ssued instructions (0 all Departments on the subject which have not been adhered 

to by vartous Departments of फिट Government. Inview of the position 15 given पा the case 

of various Departments/autonomous bodies the Commuttee took a serious view of the 

lapse on the part of representatives of the Government/Departments/autonomous bodses 

for not supplying the required information for months together and recommend that the 

Chief Secretary to Govt Haryana may take up the matter with the concerned 

Admmustrative Secretaries and inform the Committee of the action taken
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IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS 
AS CONTAINED IN THE 23RD REPORT 

The Committee scrutimused the replies subnutted by the Government १0 action 

taken on the recomendations/observations of the Comumuttee as contained 1n 1ts 23rd 
report The Commuttee noticed that पा cases where the replies were not recerved from the 

Government and the information was not expedited by the Government the Government 
was remunded by the Haryann Vidhan Sabha Secretanat. The Commuttee also orally रा 
ined the representatives of the Government/concerned Departments/autonomus bodies 
for not expediting the required information with regard to the action taken on the recom 
mendations of the Commuttee 

The recommendations/observations, which are still outstanding, are shown on 
the following pages alongwith further observations of the Committee for implementation 
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Procedure for dealing with the implementation of the recommendations/ 

observations of the Commattee on the Welfare of Scheduled Cases and Scheduled 

@ 

0) 

© 

@ 

© 

® 

8 

0) 

After a Report 15 presented to the Haryana Vidhan Sabha coptes thereof will 

be forwarded by the Secretary Haryana Vidhan Sabha directly to the 

Admimstrative Secretanies with the subject matter of the Report 

The Admumstrative Secretaries concerned with the subject matter of the 

Report will consider the recommendation of the Commuttee on फिट Welfare of 

Scheduled Caste and Scheduled Tribes a copy of the letier betng endorsed 

to the Head of Department concerned simultaneously General 

recommendation will be dealt within the Welfare of Scheduled Castes and 

Backward classes Department 

The Heads of Department concerned shall furmsh their comments on the 

recommendations of the Commuttee on the Welfare of Scheduled Castes and 

Scheduled Tribes 10 the Admimstrative Secretary concerned on receipt of 

the Report of the Comrutiee 

The Admimstrative Department concerned will then take unmediate steps 

for the 1mplementatzon of the recommendations of the Comumittee concerning 

1t It will take the case to the Mimster Incharge of the Department of the 

counctl of Mimsters as the case may be 

The case 1n which the Admumstrative Department does not agree with the 

recomnmendations of the Commuttee will be forwarded to the Secretary Haryana 

Vidhan Sabha. with detatled reasons for comments Then Secretary Haryma 

Vidhan Sabha will forward these comments to the Department of Welfare of 

Scheduled Castes and Backward Classes to examine cases and offer फटा 

comments 

The Admunsstrative Deparetmer* will then take immedaite steps for armving 

at a deciston 1n such cases 10 the Minuster Incharge of the Department or to 

the Council of Ministers 1{necessary for incorporating in the Memorandum 

for the Council the view of the Department of Welfare of Scheduled Castes 

and Backward Class 

After a decision has been taken at the appropriate level the same छा be 

communucated to the Secretary Haryana Vidhan Sabha by the Administrative 

Department with a copy to the Commssioner and Secretary to Gov Haryma 

Welfare of Scheduled Castes and Backward Classes Department 

Cases wmvolving disciplinary action and financial and other irregularines 

should be placed before the Minuster concerned or the Councul of Muusters 

85 the case may be even though the recommendation of the Comunitiee on 

the Welfare of Scheduled Castes and Scheduled Tribes 15 proposed to be 

accepted The cases mvolving financia irregulanties will invareably be 

decided 10 consultation with the Financial Department
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@ The Secretary Haryann Vidhan Sabha will prepare statement showing the 
action taken on the report of the Comuuttee and place 1t before the Comnittee 
Further comments of the Commuttee if any will be communicated to the 
Admunistrative Secretanes to the Government of Haryan1 for necessary 
action 

The Vidhan Sabha Secretariat will marntain a 115 of outstanding recommendations 
of Comututtee on the Welfare of Scheduled Castes and Scheduled Tribes 1nd perntodically 
remind the Department concerned A half yearly report ending एव 30th June and 31st 
December will be furnished by the 15th July and 15th January to the Director Welfare of 
Scheduled Castes and Backward Classes Department by the Heads of Departments/ 
Admunistrative Secretaries about the implementation of the recommendation of the 
Commuttec Every effort should be made by the Administrative Secretaries/Head of 
Department (0 expedite the action on the recommendations/observations of the Commutree 
and this work should be treated 85 a general rule on Top Prionity basis 

30461 —H VS —~H G P Chd 

2
 

>
 

~



© 1999 -~ 

Published under the authority of the Haryana Vidhan Sahbba and 

Printed by the Controller Prmting & >tationery Haryana, Chandigarh 

% . 

. 
- 

R 
कि

 

2


